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     O R D E R 

(Virtual Mode) 
 

02.03.2021  Heard Learned Counsel for the Appellant on I.A. No. 316 of 2021 

an Application for taking on record the minutes of second meeting of the COC held 

on 03rd May, 2019. 

 Opponent Counsel has no objection, thus, the I.A No. 316 of 2021 is allowed 

and the document is taken on record.  

 Heard Learned Counsel for the parties at length, they have already filed the 

Written Submissions, which are taken on record. 

 Judgment Reserved.   

                                                        [Justice Jarat Kumar Jain] 

Member (Judicial) 
 

 
 

[Mr. Kanthi Narahari] 

Member (Technical) 
SC/Bm. 


